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Dharamveer Singh 
S/o Sh . Sher Singh. 
Vill age Maihri 	P.0.Gobuharia. 
District ..!haljar (Haryana). 
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Pitambar Yaday. 
S/o Shri Mohan 'i'adav, 
Village Dabar Enclave. 
P Q. Jaffarpur .Rautamor, 
District Najafgarh 
New DeIhi-110073'. 
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Kr i shan I'uniar 
S/o Shri..Fateh Singh, 
Village Khedka Gujar. 
P .0. Du I heda. 
Di strict Jhai jhar(Haryana). 

Rarnesh:..., ', 
S/o Shri Kartai' Shgh 
VII lage •Majhri

JIP
, 

.0. Gobuhana. 
District Jhajjhar (Haryana). 

Jagdish. 
S/o Shri Laddu Lal , 
Village &P.O. Issapur. 
New Delhi-110073. 
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Suraj PraI:ash. 
S/o Shri Kewa I Singh, 
Village & P.O. Issapur, 
New Del I' i -1 10073. 

Jaivir ,Singh. 
Sbo Shri Nafe Singh, 
Village Majhri, 
P .0. Gobuhana, 
District Jhajjhar (Haryana). 
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Anoop Sinh. 
S/o Shri Kedar Singh, 
ViHage&P.0. Issapur, 
New Deihi-110073. 

Ramesh Chand, 	f. 
S/o Shri Bishamber ° Dayai 
Viltage& P.O. issapur. 
New Deihi-110073. 
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Diibagh, 
S/o Shri Saradara. 
.Viilage Májhri. 
P.0.Gobuhana, 
District Jhajjhar (Haryana) 
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RavindërSiigh, . 
SIo.Shri Tar.a • Charid, 

• 

F.O..Rathdhára,. 
District Sohepat(Haryana):. 
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Dharambeer, 

• S/o Shri Suraj Bhan, 
Vii iage & P.O. fssapur. 
Ne/Delhi-i 10073. 
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Ram Avtar 
S/o Sh. Jai Narayan, 
Viliage&P'.O. Badii. 
(Haryana). 
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lshwar Singh.. 
S/o Shri Mansa Ram, 
Viliage Majhri, 
F'.O.Gobuhana, 
District Jhajjhar (Haryana). 
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Sat veer 
5/0 Shri Rant Chand, 
V i I 1 age Ma Jhr 
P .0 Gobuhana, 
District Jhajjhar (Haryana). 
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Ganesh Yadav, 
S/o Shri Mohan Yadav, 
Village Dabar Enclave, 
P.0.Jaffarpur ,  Rautamor, 

NwDethi--i 10073. 

Raj kumar. 
S/ó 	Shri 	Prithv(..;...: 
Vil)age &P 0 	Issapur, - 	- 	- 
New DIhi-11O073 
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Ramesh Kumar, 
S/o, Shri 	Baiwant 	Singh, 
Village 	Majhri, 
P 0 Gobuhana, 
Di.sfrict :zJt:jjharHaryna).. 
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Parmanand, 
S/0 Shri 	Bu:janSihgh, ... 
Vi I lage 	Magri 
P.O. Gobuhana, 
District 	Jhajjhar 	(Haryana). 
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Rohtash, 
S/o Shri Ramer Singh, 
ViHage Majhri, 
P.0.Gobuhana, 
District Jhajjhar (Haryana) - 
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Mamman Singh, 
S/o Shri Sukhi Ram, 
Village&P.O. Issapur, 
New Delhi-110073. 
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Bhim Singh, 
S/o Shri Sher Singh, 
V ii I age & P.O. I ssapur, 
New Delhi-110073. -- 	;_• - 	-....................... 
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Suresh Das 
S/c Shri Chattar D&s. 
Viltage&po 	Mit.rau. 
New De hi -11007:3 
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Oha ramvee r. 
S/c Shri Sri Krishan. 
Vi I (age & P.O. Issapur. 
New OeIh.'-110073. 
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Jai Prakash, 
S/o Shri Anandi Ram, 

. 	Vi-Hage & P.O. Jaffarpur, 
New Delhi-110073. 
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Ravinder Rat, 
S/o Shri Jaddu Rai, 
Vi I (age Dabar Enclave. 
P.O.Jaffarpur Rautamor, 
District Najafgárh, 
New Delhi-110073. 
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Srnt. Anita, 
Shri Dharam Pal Singh, 

: Vi ((age & P.O 	I:spur 
New Delhi-110073. 
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-APPL I CANTS 

(By Advocate: Sh. L.C.Goyal alongwith 
Ms. Manjusha Wadhwa and 
Ms. Pratibha Kumari) 

Versus 

National Bureau of Plant Genetic 
Resources, I .C.A.R. , PUSA, 
New Delhi-MO 012. 
(through its Director) 

The Indian Council of Agricultural Research 
PUSA, New Delhi-liD 012. 
(Through its Director General) 	 -RESPONDENTS 

((1L) 

I will decide the OAs-1185/2003 to 1212/2003 together as 

common issue of facts and law is involved in thesé,caées.• . 
i
U  
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2. 	Applicants are aggrieved of the fact that despite the ir 

cont inuous long service as casual labour as all the applicants 

have been appointed during the year,  1977 to 1992 at different 

mes 	but they have not been regular ised. Al I the applicants 

clan 	that the)' have been working for the last so many years 

but have not been regularised. For this purpose they have 

ro 1 led on 	Rr'heme issued by Ministr' of 	Personnel . 	Public 

Grievances and Pensions. Department of, Personnel & Training 

vide4er GM datêd'- -764'tTifurther stated that 

respondents vide order Annexure A-i dated 29.10.99 has ordered 

that as per the recommendations of the committee constituted 

for the purpose continued in OM dated .6.88 issued by, the 

Department of Personnel & Training had approved the- payment of 

wages to be made to the casual labourers engaged at. National 

Bureau of Plant Genetic Resources, lssapur.and. submitted that 

respondents are acting in piecemeal fashion-and are issuing 

the orders based on the DOPT scheme of 7;6.88 but are not 

regularising the employees though there are vacancies,. 

3. However, counsel for applicants was unable to point out if 

any junior to the applicants have been regularised or if any 

seniority 	list 	is being maintained. 	Counsel for applicants 

has also been unable to satisfy, it at all the applicants had 

ever 	made 	an) 	represen tat ion 	seeking 	regulat,  i sat ion. 

Appl icants counsel submitted that though applicants had been 

ag i tat i ng 	through 	the i r un i on 	for regu I a r i sat on but 	i t 

appears that everything was on ly oral as no representat ion has 

ever suhm I I ted by the Union has been annexed w i t h the OA . 	The 

tract 	that respondents had applied the scheme dated 7.6.88 	in 

piecemeal fashion as per Annexure A-- i. so it is quite manifest 

that respondents in sp ii-  i t appears to have accepted the..•scheme - -, 

of 7.6.88.  
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:1. 	1 think these OAs can be disposed of at this initial stage 

tse I I 	wi thout 	issuing not ice 	to the respondents with a 

direction to them to examine the case of the applicants for 

regHarisaijori if the appHcants can he regularised in 

accordance with the scheme dated 76.58 	ihey should pass a 

i ng order thereon. 

5. 	For this purpose, let these GAS be treated as 

.representation.:of the appLicants and same be;sentai.ongwj.th. 

the copy, of this order to the respondents who are directed to 
& 

a reasoneda 	speaking order thereon within a period of 

3 months from the date of receipt of a copy of this order and 

to see to it.that applicants can be regularised within the 

framework of the scheme 	OAs stands disposed of.  

-- . .-. 

6 	A copyoftfiorder be placed in all the files 	 H 

LIULDIP SII4GH ) 
Member (i) 
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